
Cr. Case 5336/2020 
STATE Vs. AGAM KOHLI

eFIR No. 037694 /2019 
PS Prashant Vihar

15.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application for issuance of release order of accused

to Jail Superintendent.

Present: Ld. APP for the State.

Compliance report received from Jail Superintendent perused, as

per  which  accused  Agam  Kohli has  been  released  from  custody  on

13/05/2021.

In view of this, application stands disposed off.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.05.2021



e-FIR No. 0048/2021
State  vs   Pardeep @ Boby

U/s 379/411 IPC
PS Prashant Vihar

15.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application u/s 437 CrPC for grant of bail to accused

Pardeep @ Boby.

Present: Ld. APP for the State.

Ld. Counsel for accused Pardeep @ Boby.

At  this  stage,  Ld.  Counsel  for  accused  seeks  to  withdraw the

present application.

Heard.  Request allowed.

In  view  of  this,  present  application  stands  disposed  off  as

withdrawn.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.05.2021



e-FIR No. 025397/2020
State  vs   Joginder Singh

U/s 379/411/34 IPC
PS Prashant Vihar

15.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

Present: Ld. APP for the State.

Bail bond verification report of accused Manjeet Singh received.

Surety found to be sound, address stands verified.  Accordingly, bail bond and

surety  bond  is  accepted.   Release  warrants  of  accused  Manjeet  Singh be

prepared immediately.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.05.2021
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eFIR No. 05191/2021

State  vs   DL 11SH 6577
PS Prashant Vihar

15.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This  is  an  application  for  releasing  of  vehicle  bearing

registration number DL 11SH 6577 on superdari.

Present: Ld. APP for the State.

Ld. Counsel for applicant/owner Satbir Singh.

Report received from IO perused, wherein it has been submitted

that he has no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the

view that the vehicle has to be released as per directions of  Hon'ble High

Court  of  Delhi in  matter  of “Manjit  Singh Vs.  State” in  Crl.  M.C.  No.

4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi, vehicle in question bearing registration number

DL 11SH  6577 be  released  to  the  registered  owner  by  IO  on  furnishing

security bond as per the valuation report of vehicle on following conditions :- 

1. IO shall verify the ownership of vehicle from concerned Transport

Authority before releasing the same.

2. IO shall  prepare  detailed  panchnama also  mentioning the  colour,

appearance, make and other necessary details of the vehicle. 

 Contd...
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3. IO  shall  take  the  colour  photographs  of  the  vehicle  from  the

different angles and also of the engine no. and the chasis no. of the

vehicle.

4. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

Copy of this order be also uploaded on Delhi District Court Website.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.05.2021
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Uttam Chand Meena  vs  Nisha Jain & Anr
PS Prashant Vihar

15.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

Present: Ld. Counsel for applicant.

The matter was kept for arguments on the aspect of urgency. 

In this regard Ld. Counsel for the applicant has argued that the

proposed accused has forged her medical degrees and is not qualified as per

the  requirements  of  Medical  Council  Act.   Thus,  it  is  submitted  by  Ld.

Counsel that lives of patient visiting the said doctor is in danger.  The Ld.

Counsel  has  further  relied  on  the  judgment  of  Hon'ble  Supreme Court  in

Kishan  Lal  Chawla  Vs  State  of  UP (para  18),  wherein,  Hon'ble  Supreme

Court has directed that it is the duty of trial court to uphold the fundamental

rights of the citizens. Further arguments were made on the commission of

cognizable offence.  

Heard.  Record perused.

In my considered view, the matter does not qualify as “urgent”.

There is no subsisting threat to the life and liberty of the individual which

would necessitate immediate relief.  However, in the interest of justice and in

order to seek clarity on this aspect an Action Taken Report (ATR) be called

from the concerned police station. 

Contd...
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SHO, PS Prashant Vihar is directed to file an action taken report

stating the following :-

1. Whether  any  complaint  has  been  made/received  by  the

complainant in the police station.

2. If yes, whether any action has been taken on the complaint. 

3. Whether  as  a  result  of  investigation/inquiry,  any  cognizable

offence  has  been  made  out  against  the  accused  persons  and  whether  any

action has been taken by the police. 

4. If  yes,  whether  any  FIR  has  been  registered  and  status  of

investigation. 

5. If  no  cognizable  offence  has  been  made  out,  whether  the

complainant has been informed accordingly.

Copy of the complaint alongwith the annexures be supplied to

the Naib Court, PS concerned today. 

Copy of order be sent to SHO and the DCP concerned directing

them to file report with respect to the action taken on the complaint received

by them prior to the complainant approaching this court. Reply should be in

point wise manner addressing each query of the court as raised above.

Put up for filing of ATR on 21/06/2021. 

Copy of this order be sent to applicant through electronic mode. 

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.05.2021


